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By lon hille mr, gl dim Singh. Memwher i Tud) 1

The woresent ga NoL2ag of 2002 hae heen filed hy the

respondents  for review of the order nas
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T GLB. 200,

2. By means of  this RA,  the reviey applicant

{respondents) Wants Lo re-argue the whole matter wsgain, Wit o

[4

12 mat permiesihle. While delivering the tudgment, 211 the

grounds  taken hy  the respondants in their renly wers  dul

oaned deredd, Mo fresh error has heon pointed out which may oall

for review of the arder. Further, the B4 do ol come wl thi e

the  ambit of Order 47 Rule 1 CPC read with Rule 22 (2) () 1)

of the Administr:
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. In wisw of the #hove, nothing survives in the
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